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In this contempt petition the applicant has alleged that

the directions contained in the judgment and order of this Tribunal 30-11-92

in O.A. No.171/92 has not been implemented by the respondents, who

have been served with a copy of the judgment and, therefore, liable

for proceedings under ~ontempt of Court. Aet, 1971.

2. In the judgement and order of the Tribunal in the aforesaid

O.A. the respondents were directed to correct the seniority position

of the applicant and give all consequential benefits to the

applicant in accordance with law within a period of 3 months. In

the contempt application the petitioner has stated that although

the respondents have considered the short-fall of 34 days in the
of the applicant

total number of working days Las .casual labour and added the same

in the service records of the applicant, the seniority of the applicant

has not been reckoned in accordance with the total number of days and,
therefore, he has not been given proper placing in the seniority list •
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The respondents have avereed that the applicant

has now been given the benefit of the difference of 34 days,~'

service and his seniority has been fixed correctly. Even.
after taking into account the 34 days ' difference U) the total

service of the applicant, the seniority position of the applicant

in the senilDrity list appears at Sr.No.118 while the respondent

No.':G in the a.A. No.171/92 appears at Sr.No.92. It has been

averred by the respondents that after including the 34 days, ths

total workding days of the applicant is only 3120 days whereas
number

the totalL.J.prking days of respondents No.6 is 4025 days and

accordingly the applicant has been placed at the correct

position of the seniority list and, therefore, the order of this

Tribunal has been fully complied witho

4. Wehave heard the arguments of the leamed coun sal for

the parties and perused the records. Weagree with the

contentions of the leaarned COLnsel for the respondents that the ';'

respondents have complied with the directions contained in the

judgment and order of this Tribunal in the aforesaid O.~. and

determined the correct seniority of the applicant. In view of this

there is no m§tit in the contempt application and , therefore, we

dismiss it. No order as to costs.
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